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17.12.03 Xpresent . The Hon'ble Sri K.V.

X _ Prahladan, Admn .Member

X Heard Mr A.M.Singh, learned
1counsel for the applicant.
{ Application is admitted.Issue
notice to the respondents.
List on 21.1.2004 forvwritten
statement and further orders.
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Heard learned counsel for the
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Order passed separately.
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CENTRAL ADMINISTRA?IVB TRIBUNAL. GUWAHATI BENCH. ”\

original Applications No.269, 270, 271, 277, 278,
’;/ ) © 279 ‘and 280 of 2003.

~ péte of Order : This the 21st Day of January, 2004.

Thetuon'ble~8ri Bharat Bhusan, Judicial Member.

£

The'ﬁoh5bie sri K.V.Prahladan, Administrative Member.

Shri Chongtham Sunilkumar Singh (OA.269/03)
'Smt. A.Isworibala Devi (OA., 270/03)

sri Elangnam Brojenkumar Singh (0.A. 271/03)
Sri Laishram Jayenta ‘singh (0.A.277/03)

Sri ‘Thokchom Sanayaima Singh (0.A.278/03)

sri Okram Rameshwor Singh. (0.5.279/03)

Sri “T.D.N4ijamkha cniru (O.A. 280/03) .

. Applicants
BY MVOC ate Sri A-M .Singh .’
7 = Versus = '

1. Union of India,
. -represented the Secretary to the
-Government of India,
Ministry of Home Affairs.
* New Delhi.

* 2+ The Secretary to the Govt. of India,

Ministry of Finance,
New Delhi.

' 3., The Director General of S.S.B, East Block-V,

R.C.puram, New Delhi=-66.

4. The Chief Veterinary officer,
Directorate Office,
i+ . SeS.B, R.K.Puram, -New Delhi-66..

5. The Yivisional organisation/InSpector General
Manipur and Nagaland Division, Lamphel, »
Imphal. Manipur. « « « Respondents.

?_Y.;..F&'!-' A.Deb Roy, .c.c.s.c.

a 3 9?'.;5', DER (ORAL) .

SRT:BHARAT BHUSAN,MEMBER (J)

The aforesaid 0.as involving identical questions of

law and tacts are being disposed of by this common order .

-\

2. ﬁ‘ ~ The appliCants in all the cases are Senior Field
Assistant (veterinary) serving in Special SBrvice Bureau (SsB

for short). The case of the qpplicants is . thatL;he veterinary

establishment in any organisation or Directorate or Institute,
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’thEre’exist a certain post dﬁ“pos£s with normally\a nomen -

clature as VFA or stockman or Animal Husbandry or\veteiinary
cqmpounder Oor Vaccinator or Dresser or Field Assistant. Their
main work is to render minor veterinary service li%e vaccine-
‘tion, Castration, dressing of wounds treatment of animal. s0
works of every such post either of the Directorate| of Assam

Rifles or B.S.F or other organisation are to be treated as

" same in view of the Section 30(b) of the Indian VEterinary

COuncil Act 1984. And moreso the minimum qualification of such

post is matriculation with diploma or certificate or experience.

It is stated that as discussed in para No.55.284 of\ ‘the 5th
Central Pay Commission by taking these different nomenclature
of post into account the pay scale was recommenced\to revise
equally to M.4500-7OQQ/- 80 that there may not,arise any
queetion of pay ancmally. But the respcndents faileﬁ”to
implement the same without any cogent reason and denied the
tight of the applicants to enjoy the said revised pa§ scale.

has been contended that the pay scale of similarlly eit.uated
y

v veterinary compounder of Eorest service and compounder of

B.S.F have already since been revised to m.4500-125-+000/-.
It.has further been urged before us ehat tor the purgose of
the S8imilarly situated veterinary rield Assistants serving
1n Assam Rifles had taken the matter to the Tribunal and the
Guwahati Bench of the Central Adminstrative Iripunal Lad
g:anted‘them the relief while disposing of 0.A. 65/2002 on
11.12.2002. The applicants submit that relief on similar line
be granted to them as well. The relief claimed in the\o.As
are as under ; ‘ _ |

(i) Respondents be directed to upgrade the pay scale
ot Sr.v. F.A (5.S.B) to R.4500-7000/~ in parity with srl veteri-

nary Compounder of ?orest Department w.e.f. 01.01. 1996L




b

- (44) to direct-the Respondents. to consider for changing
the.nomenclature'of the bresent'petitioner;s post of Sr.VFas
either Senior Vbterinary Compounder or Sr.Véterinary Assistant
etc.

3. The learned counsel for the applicants at this stage

submits that the representations praying for grant of such

. reliefs had already been submitted by them to the Ministry’

of Home Affairs, Government of India but they have not received

any favourable reply so far. At this stage, the learned counsel

for the applicants urges that the applicants wewld immediately
- the ‘ ) .

furnishépqpies of the representations in-respect of all the

appliCants to the respondents for their kind consideration.

' This being 50, in our view this batch of C.As can be disposed

of at this stage itself by giving direction to the applicants
t§ move fresh comprehensive representations before the respon-
dents within a period of 15 days from today and theréafter
the respondents ahall prcceed to dispose of the same within
a_period of 2 months thereafter by taking into consideration
the observations made by the Tribunal in O.A.65/2002.in its
judgment dated 11.12.2002.

All the above applications are accordingly disposed of.
Nvorde; as to costs. |

. A copy of the judgment be placed in each case file.

T — . e e memr—

Sd/MEMBER (&)

N Sd/MEMBER (3)
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I [ QREG%NAL APPL!CAT!ON No. iljrl OF 2003.

- Shn E!argbam Bro;enkumar Smgh
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 Brief 'descriptibn of docume“nts |
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"I From To
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(1. Application ... Applicatton filed by the Apphcant ‘

| Affidavit Affidavit of the Apphcant

T 1-18

19-20

2.

3.7 | ANNEXURE A/1 | Certificate of B.S¢.
4 ANNEXUH:; Ai,g

| Course.

Certificate of Vetermary F:eid Assnstant

ANNFXURF—' E-A/3 ~ [ Call letter dated 05/1 2/1 992

o Tamepone,

e ANNE)\U%’%E Aif-, Cali i letter dated 02/11/1993 -
1 Hl7. TANNEXURE A5 | Order dated 27/07/1994. :
8.1_‘__&?_\3?@3__}\_9&. A/B - | Leiter dated 17/03/1993. . :
19, | ANNEXURE A/7 | Relevant page showing pay scale of -«
AN I LY Veterinary staffs of the 5.5.B. in the
: ] | Central Civil Service(Revised Pay) /|,
- .. " I'Rules, 1897, First Schedule of Part “A™
s 4 10. | ANNEXURE A/8 | Relevant portion of Section 30 of India ;
Tl L - . |'Veterinary Council Act, 1984. s
S 1T ANNEXURE A9 | Relevant page shiowing the pay scale
‘ 1 BRI -ofForestDeptt . : :
1112, | ANNEXURE ‘A/10 | Memorandum dated 26/02/1 990. i
' ] 13. | ANNEXURE A/H | Relevant page containing Appendix-ll e
Ll of the Hand Book of ICAR. i il
i 14. | ANN U‘%E AJ??.;_ .| Relevant page of ROP 1997 Pan: B
i J L SENoXXL - '
RIS AN’\EXUPE Aﬂ 3-:. Order of the Hon'ble Central ,
i .~ | Administrative Tribunal dated

116. | ANNEXURE A}’T 4 ‘Convey letter of the Government of

i[17. | ANNEXURE A/15

- {118, | ANNEXURE A6

Memorandum dated 14/05/2002.

¥4 ko usein Tricunal's office.

K f!;a"(eg of filing *

fiegist'ratienNo‘ B

‘ Signaturé of the

App_ficant__ L
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

GUWAHATI BENCH

. of 2003,

“Shii Elangbam Bro_;enkumar Smgh, aged abouL_%B
™ years S/o,,E Ashw1m Smgh, by occupatlon a Senior ‘

F1el& .Aﬁmstant(Vetermary) “in- S S B NOW postmg at

R e b ) i S

- Atea- Orgamsef S. S B Imphal, Mampur Nagaland
Dms;(;ﬂ;a—resuiﬂen?gf“ﬁ&éﬁglam ‘Mayai Leikai, P.O. - - -
& P.8. Kakching, Thoubal District, Manipur. "~

e oo o - APPLICANT..
7N .‘~B.Vel-sus ._“..‘..r’.,.r.,,‘". N U PO

~3-The Union -of India- through- its- Secretary to the -
B e

e s

3. The. Ministry .of . Finance . through. its  Secretary,
“"G&enment of India, New Deiln. T
3. Theé Director ‘Genéral of S.S.B., Fast ,W_B_lggk-\f, ,

“RIC

|~ The' Chlef*Vetermaxy Officer, ‘Directorate: 6ﬂ’i¢e, :
- $8B;RK-Puram, NewDelhi ~66. =
. ke - Divisional - Organisation/Inspector - Geriral -

-“Manipur. and Nagaland Division, Lamphel, Tmphal, -

L

RN sk e T Fe B e s o8 T m e el ® e e b e rua
3
i

E-

Agamst “the*inactlon of the Respondents in nnplemcntmg the Central "

:'::'Cli\"il--Services '(RP) Rules;' -1~997-m~thc--othe¥words*for non'implcmenta'tion*of £



: Assistants(V. éterinary) for short (SFA/V)

the Central Civil Services (Reviscd Pay) Veterinarians (Veterinary Staffs) of

the S.S.B.- which has becﬁ - nomenclatured as Senior Field

"~ 2. Jurisdiction of Tribunal :-

The applicant declares that the subject matter of the present case

where -he wants redressal is within the -jurisdiction of the Central
[}

," Administrative Txi_bunal, Guwaheiti 'Bench.-

T3, Limitation :-

~ The subject matter of the present case is as regards to unequal

ﬁ;:atnient m implehientmg ihc CGS (Revischay) -R‘ﬁl.és, | 11997..'-There is a

-~ delay of 515 (ﬁvc hundred fifteen) daysm filihg.

-~

4. - Facts of the case :-

. (A) , The applicant is a. bonafide citizen of India having permanent
 residence at Hiyanglam Mayai Leikai, P.O. & PS. Kakching Thoubal
| Disiri;i, Manipuf; The present Applicant is an educated pcrsbn possessing

_ the following certificates and degree :-

: (i) . B.Sc. (Botany). He passed B.Sc.(Botany)-IInd Class Honours
- i the year 1992,

(i) . Elementary and Animal Husbandry and Veterinary Scheme

" Examination in the year 1986-87 for Veterinary Filed

" Assistant Training Centre, Government of Manipur.

- True 'copics of certificates (i) B.Sc. and.(ii)

Veturiuary Field Assistant Course are_enclosed
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e herewith and marked ag” Annexures-A/I and oo

s e s e e . Py -

A/2 respectlvely

L (B). " After successful completion of Veterinary Field Assistant Course the

Apphcant joined in the pnvate Poxﬂtry’lndustry for about on¢ and half years. =

v anmim e e e s TR P

’Whﬂe the Pemloner was“s‘érvmg in the d:ﬁ”erem ans, ?ecelved acall letter

e ﬁom the wDxrectm'arte of Generai Secunty Office of Divisional Orgamser P

/ 14

’ Q s.-s;B;,-AMmﬁbuf;-Nagalaﬁd-bmi;isi'dn«-videvMemoranduﬁi~beihg No.130(11)-
d 8/92/ND/23 ~-dated 58 Dcccmbcr 1992 toappear for- Physncal Efﬁclency -
: ~~Test..the. Directorate.. General of.. Security li?ﬂié&idf. the. Director, S.S.B. .

£ fedaiofber call " IoRer. vide. Memoraiduri . being.No.6/SSB/A-

% . 2192(13)/4022 dated 02/11/1993 to face an interview to_be held in the office

of the Divisional Organisér S.S.B., Manipur & Nagaland Division, Imphal.

“True copies of the call letters datcd 05/12/1992.... .}
“and 02/1 1/1993 are enclosed herewith and

" marked as Annexures-A/3 andA/4 respectively. . f_,‘;,'};;i

1o Orswemas e A o

(C) ~ That, the Apphcant faced the interview and selected for appomtment

m*the* sa:d post -of Semor Field Assistant (Vety) and accordmgly, the

P

- D D:reetorate ~General of Security, Office of the Area Orgamser, S.S.B.,
" Poonch. wAréa," AR (D1v) issued appointment order being No.NE4/E-
10(A)194(19),, dated, Ttanagar, the 27" July,.1994 at the minimum scale of
. R8.975-25-1150-EB-30-1660/-_ per. month plus other allowances as

admissible urider Cénfral Government émployees.

\
- e

S

-——— e

i *
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A true Sopy of the order dated 27/07/1994 is
- enclosed herewith and marked as Annexure-

- AJS.

t
{

D.  The present Applicant is Senior Field Assistant(Vety.) also known as
Vaccinator and-Milk Recorder etc. They ‘are categorised paraveterinarian
posts. Thej provxdveauxﬂlary éupport Veterinary and Animal Husbandry

practice. -y

The .rli"linimum required qualification of suéh posf is Matriculation
with Diplgllt‘l“;‘;l: Eemﬁcate with experience of one or two years 5s the case
may be. Sééiien39~of~ﬂie In(iian Veterinary C‘ouncil-Act., 1984 alsomfovides
thé nunnnumquahf;c;twnand nature of works to be done by such posts. The
relevant.portion. is hereby produced.

B

Seé; 30(b)Practise V«eteﬁtiii& Mediéinéin any State_:-
Provxdedth;%ﬁlc State Govcmmcntmay, order,penmt 'a— -pcison
holding a diploma.or. certificate of veterinary supervisor, stockman or stock

assistant (by.whatever name called) of any state or any vetcrinary institution

in India to_render under the supervision and direction of a rcgistered. .

Veterinary practitioner, minor veterinary services. -

Explanation.:- . “Minor veterinary services” means the rendering of

preliminary veterinary aid, like vaccination, castration, and.dressing .of .}

wounds, and such other types of preliminary aid, like vaccination, castration

and dressi_hg,g{ wounds, and such other types of preliminary aid the treatment
of such ailments as the State Government may, be notification in the Official

Gazette, specify in the behalf.
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U Thistefore; dutics and Tiallie ofwoﬂ(s of aﬂ ‘such posts #ré to do miriot T

T o PR e R ]

‘‘‘‘ veterinary “services” whlch provndes au:nha:ry suppbrt in- Vetemlm'y -and

EET 2TV Y7 el e e ah SRR LU T MWD a3 AvD

Atmnal*ﬂusbandry Service: hke”vaccmanon, castranon, drestmg of wounds‘ ,

PR AANTL Vadities WES TG eI N el 4 2 I AT 1T X ey e e AN AT W 3 s s

e QT {realment of ailments- etc In thls mgard; a~cla11ﬁcat10n -was- sought by -the

R P e ek AW Lot @MGr Tty R

< -Chief - Vetemary Oﬂicer, Dnectorate General- of Secum'y ~Office--of- thew

_.Director,.S.S.B. vide letter being No.24/Vet/SSB/90-VC-2_dated 01/01/1993 -

.10 the. Government. of India, )

" Husbandry “ahd “Dairyifig,” In Teply 1o ihe “above  mentioned  letter: the

“Governnient of Titdia was informed about the minor veterinary serv:ces like

PR RY - aee N et Sl P L B RIS ¢ AD P aeis § el e r A

- vaccmanom* castratmn, dressmg* of wounds ~and" nuch otlfer typ‘es of

Rl ST YR LW EER N

- mlnmnary -aid orvtreatment of such aihnents can be \mdcmken b}; a person :

W Ta A P aeah R T VREY LA e r T B A - ame o et

v holdmg a Dlploma -er Ccrnﬁcétc of Vetermm'y Snperwsor, Stmk-mm -or

£ R N [ERTACNRRrE PP TRy TS

- Stock.- Assistants-under - the - supcmsnoti -and -direction-.of . m:gtstéfed
pract:tfohé'rw , e e+t e e bt s i 420 8 e i e
A true.copy. of the.said letter dated 17/03/1993

""ig ‘énclosed hérewith and marked a8 Annexure-

'lzvn-A/6wvruc-;‘:;:h‘%'sn,n L B e s 20 LR I N T T
- N :

~n..~

__That, initially, the. pay.scale of the said. post i.c. Veterinary. staffs.or

< Padh NG Sips A G e e S50 25UA 5001 L 1209: 2040

™ But, 1o _jé_s&per 5"l Pay Cormmssmn Report, the Central Govemment revnsod

rom oy PPN

st‘.aie*“t)f~ R$4000-100-6006f- pm byw nammg“ﬂte“post mch as

o R St e

~~~~~ Stockmarr}Compomder/Stock Assﬁ./Ammal ~Husbmdry A:;:;tt./Dtesser etc

et Ay b

.- All-the cencemed Dcpartméht ‘under-Central-service have nnplemented the

S

-.-said _tevision . of pay “However,-in the . ‘case. of . Senior. Vetcﬁnary Field

" Assistantof $.S:B. Respondents. deliberaicly. failed 10 implement such .

‘d Vetemary staifs/or PafaVétermanaff posts 16 the



™ revisiofi ‘of pay by taking thechanceof nietitioning in the nbmenclmfe “of ™

N Ty

~Sr, VF.A: in the Colurmr ofVetennary staffs-of the-Central Civil Services

St I NS MM S Y i DA R B e M s A ekt amie O btk w e AR ST

(Revxsed Pay) Rules;1997. -

“F That, instéad of I“mplementmg the Pay scale gtven in the First Schedule of

A et e b

Part “B” “of the sald ClVﬂ SeMCes (RP) Rules 1997 ie 4000-100-6000/- by '

- -taking 'analogy 'of -theﬂ-post-- or veten'nm'y ~staﬁs- as*described in Sectiom 30 of
- the Indian Vetennary Council Ast. 1984; where it is clearly-stated that what
~ ever. name may be- ealled, but-the Respondents unplement the-C.G. S{RP)

N s

- Rules 1997.in Schedule “A” i.e. Rs.3200-4900. "

PR T Broe e,

SN 0 Ry aT 2RO

l—»-sealeof the vetermary staffs of the §. S.B: in-the o

e L s o e

- Central CM} ‘Service - (Rev;sed Pay) »fRules .

- 1997, FirstSchedule _of . Part_“A”. Relevant . ..

\ .

g Tmecopxes"of the-relevant: page-showing pay
~
W

... Portion "of Section_ 30_of _IndiaVeterinary . .

" Council” Act, 1984 are encloséd heiewith and

““tharked as’ Atmexures-A/7 and A/8

respectlvely

«nma e o B e

-1t wﬂl not be out of place 10 mentmn hcre “that -the - post- of Sr ‘

L

. :Vetermary Compoundep -attach to-Central Forest-Service-was- nmtxally o fixed -

. at-the pay. scale of Rs.950-20-1150-EB-25-1400/- less than the pay-scale of

-.Sr..VFA, SSB.. But.with the new. pay revision the.pay scale.of the.said Sr. |

" Vety. Compounder of Forest Service is revised to Rs,4500-125-7000/- """

- truc-copy- of the relcvant. page-showing-the

-..pay scale. of Forest Dept...is-enclosed herewith .

- and marked as Anpexure-A/9. T T

=

EROpR
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””"I’hé"Pé’ﬁti’é’iiér“’Bé@g' t‘(‘)‘“‘is\ﬁ)’iﬁit‘ that theCoftfpoundef of BSF i "algo™ .

L R b SO AP

enjoymg the'“pay scale of Rs 1400-2300/- pre revrsed and’ aﬁer revised

T I T Ve g o v ar b Y T o R T T A ) e

< Rs:4500-125-7000/~ per moz{ﬂ{ Tt is alsobepged to submit that the nature of

P Y P A ey T L PP

mwork -of ~ Compounder B SF is- only -to- mamtam phaumatlcaﬂ»vx;orlkc‘s~ under

e wl RO Ace s s [ T BT L N By Y

- supemsxon ofa Régnstez: Vetennary Doctors. - .f'-

RPN L rotw g AT “‘yw&-‘ S S

e 'Ihat, Thc Director Gencral of Secunty issued-a Memorandum bemg

Vs ey - L R FR— e faite

No30/SSB/VE/85(19) dated 268 February, 1990 o the extend that the-aims -

L A AP D BTV s AR B 11 T e 2 .,,,_‘,._

-and- objecnves of. Vetexmary “and- Ammal Husbandry work-and- charter

L LR

" duties to.be. pcrformed by. the. CAS Gr.I(Vety.) and para-veterinary staffs. In

~"the_said Memorandum  dated 26/02/1990. the_charter_of duties of Veferinary . ..

" staff§is énclosed as Annexure-IIT and the same ig teprodced hereunder = .

B T N T I T T R RN T A ERL T

“ ' ' ANN_Q U_RE-I i

- CHARTER .. OF. _DUTIES . "OF  VETERINARY. _STARF ~SFA -“

S e T g L e Lt R T TR S

“owner.in res;fect of IWevstoclé’pouitry ‘underthe

- averall guzdance/mstructzm vf CAS Gr-!(Vetermary) and other

neeafv lwe—-stbck

w e e A TR B A ah 1 T 4 R S ST s DS B A AR 8 A LS T SIS FYMCATR A e SR S GO T L 9l ST s et e

- superv:sory officers. -

PR RPIRY G et Pt -

A To remain on tour fér“a ‘miinimum of 1520 days per month

e zmparang door tcrdoor vetermmy caver*to the lwe-stofck ‘owners in’

e B e €V R e AT R P e T AL M b ier s . o AASIam g 408 B AT AL CNEARY 3T EVBERAT AT MR T NV ATV s

~the-areaunder his charge.

!

=3 While o towr; 10 visit NIP camps. for the purpose as also fo

. delnfer 1eamres OH dzﬁereﬁt dspécts' af Ammai Husbandry to generate

s 25 KDL RO B TN Y TN LY A

e better awareness: among the locai peapie abmtaommbn dzseases" and

+
"

ko
+

et



o

\‘(CA/M.:\ e

=B

T hygenic” management oj" Tive-stock for ~better: proﬁtable._For s

m’pose 'hxs momhly tour programme”will be ﬁna‘tised well “in~

R S PR L W 4 SV H AR 4 e b e AL ATl A et

advance “‘withthe approval'*of the Czrcle Orgamser, the coneerned =

R L U Y P R TR b L AT AN I8t 0 LR B i U L o R AR B e b s A e b e et swter s S tut L T s e

- CAS: GradeJ(Vet) and A.0. ;

e 4

i mbm:r hzs tentative “tour’ programme Jor the follomng Ul

B T e R b e b s

"~ month through C 0 to CAS Gr -I(Veﬂ“at Ieast a: foﬁmght in advance

3. Fot every. caléndar month o submit a detailed tourdzary ' ib L

““h’i.’s"’?;'bﬁffblﬁhg dthority to” Feach hini by the 7"f af the followmg

month'at the lates*t Genéraliy his touring wzll bewith NIP teams but E

~ only for a day or two at'each suoh camp ‘or thh Cos/CAS Gr. -I (Vet)

e LATAE ST R G s D e P nt A ENTNPR

v Independent tounng may be allawed in speezal cases - by CAS Gr - 3

e e R T YT L

A (Vey/C.0.with o approval of A0/540.. "

Ve

- 6: T o asszst the CAS Gr -I(Veﬂ in performmg dayto daywork.

Gevitadon mw -

Y77 To properly maihtain expendable and non-expendable stock of | .

“medical ".‘i"’tdfé’ﬁéq"ii’ip‘ihéﬁf €1c. as also the stock and "issiié 'i‘é§i.§te'i's

aﬂd 6ther records' in cannectzon thereof T hese wzll be verif ed by the‘ o

TGS Gra(ver) - omes. vy quartor and " by ~other-consermed
Caupervisory - foors - periodically 4RO iy Heiwey

- Canstable(Vet) will.be- personally responszble for’ any lapses

~including for.shortage.in.stores/equipments.in this regard. - -
- {

< 8- Tostrictly follow the'instructions and orders of CAS Gr-I(Vey).- -

N e

.and -other. supervzsory oﬁeers and to. cany out the vetermary civic . -

PRIt - [T RNTHR Y B T LV =C R P & PP

..action programmeaccordmgly e



I

NP P U S O e s -
: B

“T6 ‘énsure that Kits J,)ravzded to him are. praperly utzltsed and
...‘..;A. R o I T N ,é‘l VPR AT ., M A e e,

q

kept ready’as per reqmrement.

””’t’Eiz’iém‘bfiH is auttiorised to handle. He will riot administer intravenous

mjeé‘tron/b‘ealment beyond- his”skill and competehaé “In"case of any

Vel e cedh e LA e WL b e

LSOOI

- complxcatton 'he would cantacf CAS-‘Gr—I of hts area ﬁar guzdanoe the -

- State- -Vetennaty Dzspensaw/Hospztal/Centre (these--'

- areas/wllages will be. gzvewthelmst pr:ortty) o

ea AR T LIS T RIS e v i, o

e goeTor submit -his- monthly detailed- tour~diary~highlighting all

L B - N e ea e L TG Y.

aspvcts* *of the “work-done durmg the ;nomfit té) hts C‘ontrallmg Gﬁ‘icer ‘

A e OPRRURAE IR DU N P T heaimems e kb b e ARLARGAE L b h e

'~ by-the 5% of the follmngmmh at the Jatest -

e e b LG N AN BN 0o T OP S T T, LS L AGr i

10 o To ensure that at i)etermb“ry centres; em&rgemfy tray and first

B T T B i lE

azd kzts are” always kept reaaj) arzd reserve to meet any Type of

- -.-.-emergency Ml W TG AR et B e R K ee s tes Phs b eI Tee® mat A d e Bt S AR AR L e AR <t # s o
. .

11T To correctly. prepare jin_advance and_ submit in time the

ELANIA et e VALY WLt

]
PP Sy

""'aﬁmaﬂsupplementwy Wtei‘fnary ndent of mediz:mes/equtpmént/other .

e i B g s e, D N Ll - nea fra

- stores to "the ~SSB- erectarate, New Belht through the Drvmonal ‘

R Y PRIV IP e e R SRR L T Y R L L T ST P S S P

- Qt:gamser for ttmely pracurement of mes/matenals

'

WOWTE B et fas Al orE £ gt St can P .

27 TO cdrrectly 'Zmd expedmotwly dtstﬁbute the vetermary

R

PPN P LR ¥ 3 SN PP IPLE S S

- :s'toresﬂats etc ~Oh" recetpt amang‘ the AF@/SFA(Vety) under hrs

Sk -

D L L i R L T R P e L R T O VY T LN RO

- control.

TR SN



oA AR LS e 7 08 0 et

w3 To ensure” pra"“"“‘and'”' ’”'to-date “miaintenance. of medical”™

- 'stock and dedd Stdck regtsters‘

BN o d e b e MY L ALK ALRD Send WA Trame e B e ates A Rk LT

prescrtbed documents/recards etc <

~ 147 o erisiure that there is fio excess stoclang spectally of short-

life dmgs thch mdy tead o avoidable Wastage ’I‘o also ensure that, |

B s @ wd PN

~~tedical stores held do not become date exptred

=I5 o Keep close Tidison with he 106l State Animal Husbandry

"‘”bﬁthb”fiﬁés/A?ihji""“ S the " dred’ gf "h‘is '

AL e b s PRV

responszhzlny Also to kee'p hxmself abreast of dev‘elopments in hzs.

prqfessxonal ﬁeld as- also about "~-1mportant Ammal Husbandry. ‘

programmes/aetmttes undertaken by other authorttzes/agenctes in the~

| Ol A 1T R, PR AL T Y T € et B P L AT P s e aF SMS T L 2Rt S e plene St 2 P R ol

e areds- vy

S‘W ko g/‘:r\q[\ A

R (it To regularly *submit'-the‘monthiy' progress report (MPRj-in the

- presenhed proforma in- respect of hts -area- of charge -through -his

R T I T O P [ Y o]

- controilmg aﬂioer in time-so-that the- _consolidated compzled report '

T

- reaches the SSB. Dtrectarate, New.Delhi by the due date.

=~ 7" - The CAS (Vetennary) posted at the T rammg centres will o

submlt the MPR in respeet of hisw work through his: eohb'olling oﬁ‘icer T

Y

~-t0-the- DIG(T) “with @-c copy ta the Chtef Vetennafy'uAdwsor SSB .

A e -
w18 To -undertake: and- perform: -such other--duties--as - may be

P T

asstgnedto him. bythe hzgher authontzes Ve
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"I AT copy”Of the "Memorandum” dated

'2670&1’1’990‘is"enclesed"’herewiﬂx and marked as -

D CAaTL M as NEMEECWIAATY B sawm AWM e S EL 0 Ay

Amexure A/10

THOT Thaf, as stated above the’ dutles 7nd nature of works of the St.FA(V) ¢

and other p(fsts hke StockmanfCompoundeﬂsmk Asstt /Ammal Husbandry o

ch A e v

Asstt /Dresser etc “are- mmor vet:ermary “service - rendermg prehnunary"

---veterinary-aids-like- vaccination, castration; dressing of -wound- ete: -'Iherefore,

< the nature. of works.or-work aJlocatlon of all the. vetennary staffs. (or pafa -

s

. Neterinarian [ post) are. almost.same. in view of the. Section. 3(b).of  the. said

Act. . 1984, But_in_ground_ reality. the "SLFA(V)..in.S.5.B. and Forest

" Department_ afe niore_ordous’ and than e othef velerinary ‘staffs of oftier .

partinents. 7
)

7L The Sexvice of the St.FACVY i S.S:B: with ong year certificate course

A kA

PR A R LRRrSR I

w~Ind1am  Gouncit of- Agncultural Rescarch (ICAR), it mvclearly pomted out that

L Ak AL PE s ot k¢

--in-the -Veterinary- Scienceis- also-aTechnical~Post: in-the-Hand -Book -of -

- Field-Assistant i m~V etermary is also a Technical post vide. Appendlx-ll ofthe -

e e A 4T W Whdess s WA dais ¥ ke Teens s

- said Hand Book of ICAR..

3

PR

 ..-Appendix-1I. of-the -Hand. Book -of IGAR - s

...enclosed. -herewith- and. marked - as- Annexure-

ML Ve N AR kAT L SER AR e TR we s e dF et RS RaSe mR MM T e 4

.-A/11.

1t may _also be telévant to mention that in CCS(RP) Rules, 1997 Part

" 13 "SI 'No.XXII thefe i§also anothier columii under the hea“dmg of “Other

e e AT M e e

Techmmans” and the same is’ reproduced herem o

A true-rue copy-of the relevant -page-contam' ing :
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AN

. e [ S eaen bt e e .‘_,_..‘-;...12- S T L
7
has

XXH O'IVHER.TECHNICIAN Pt ® MPE B d e ke 4 et i AN Wy $AIERIAS wakain 2t ~: et Nt e T ok

[ITOTPTNY - PN IR NY S T, - ~

7(:Jr) POSt re’qumng matrlcuiatwn wnth soine experzence ‘@ “mininitm

R e T Tt e PRVEVAY S PPN DU TR IO PR JReX 19 £ & T3 e h s e aEA 4Rt b s e e

*quahﬁcatmn for dn'ect recrumnent Rs: 4000«1 00-6000/- S

a3 T L SR RS Y YL Duranill e oeee Sane

e W1th ﬂie' 'pfé'sent Petmdner ﬁled an 0 A No' 65‘"of 2002 befnre ‘the“ Hon'ble:

'Cémral”'Administratrvc --Tnbunal -at :-'-Guwahatr*'B'cnch“wxm‘ -similar prayer

(R P L W TR R

' VFA ‘of Assaim Rifles who is similarly : situated ‘

- praymg hereunder“exoépt -at-the - scale 6f Rs: 4560*125-7000/— The Jsmd OA.- — :

et A AT STwY e wda st P

. No.65.of. 2002 was. disposed-of- vide judgment.and- order. dated -11/12/2002

RaLEEO T

~with. the. followmg abservanon and. d:rectldn “Consxdermg facts and.

AR AP N

" circumstances. we..are. of .the. opinion_that.the matter reqwres, no.. ﬁtrther,

P AT A .

" adjudication from. our end_The Government has taken a decision_in principle

“~and iri view of the pendency ‘of the Court proceedmg th'e"'(z'u_”tbbi'ilji‘did ot

4= £ Bl b £ 4 ST e USRS SIS LTS WS WA WL A e BT

take afn)fStep “for implemerltafzon ‘of the matter Tﬂ wew ‘of ¢ the clear statemenz

mzzde bythe respondentg we dzspose of thzs applzcattan wzth"a direction on

e R - - Skt int e 6

- the. respondents to- 1mp§emé£t the u undertakmg as‘ex;pedztzously as passxble,

R e s R Pt (ESTE T IR, Wk e e AU L3 W & Y s T, LI P RS MRA PP DS AR 88 Ser, WO L

mpraférabiy within aperxad qf three- months. ﬁ'om the-date. -of- reeezpt -of this

~order..The-application.thus .stands. disposed of.. There shall, however, be.no -

T order as. fo.costs.” this.. _stands. disposed of . There shall, however, be no

“order as o cast” T puisuance_ of [the “order of the Hon'ble Central .

" Admifistiative” Tribunal,” Guwahat;,’ “the “Govermment of Tndia, thsﬁy of

i o R N

e Horne Aﬁ‘airs cdn‘x‘reyed sancuon of the competent auﬂiority fo’ grant that. '

e A wn 2wt e i N N S aa cen

*“revmd pay scaie of Rs4000—'6000/- in piace of Rs 320054900/- vnde letter -~ -

B R N A e Ot suen AR Y R ot d Al R aes B ATRAE LRSI Fa M em B0 L A e

Ne I[.27014/ 16/99-PF V- dated 28%. October 2003, ,

Trig éopleé of the relevant pagc of ROP, 1997

- ‘Part B Sl No.XXII, order "‘of the "Hon’ble

" Contral - Administrative- Tribunal - dated

DT

B e N P2 )



o IY/12/20027 and cdnwy fetter of the™

.~ Govermient- of- India -dated - 28/16/2003 are

s YA, T e

“enck‘)sed heremﬂl as- Armexmcs-rA/Iw2 -A/13

AT Mt n B T @ VAN (10 Sved h NTariee L ks o diBem oo e

- and A/ 14 respecnvcly

L. AR Ly RSP

...Grounds for relief: withJe al proyision - |

. (a) The Veterinary establishment in any Grganisation or Dircctorate or
" Institite, ".',tliiiféLe':X'i.éi.”é;féfé@r)ﬁiﬁfﬁésf'.'.01'1.'7’.13'_6?315'Whiéh'" normal Hynoménclahtre as

T "VFA ot " stockimaii "‘b‘f‘Aﬁﬁn“al"Hﬁsbéﬁ;fj of" Veterinaty Oompounder or

- Vaccmator or Dresser or erld Assxstaﬁt (Whatever“name maybe called)

'I‘henr 1nan -'work i m rcndcr ‘minor : vctennaxy 'service: *ltke-'vaccmauon,

it e v B S 0 A,

%

v

X cas&ai:ori dressmg«of wounds- treatment-of ar animal--So-works. of my such
l %

&

N

e AN e v L T R W Ak e sk e

post (wluch is-termed. a8 paravetennman post) ¢ither-of the- Directorate of

s e s

-..Assam Rifles.or.B.S. F or. oﬁxer«Orgamsatxon are to.be. treated. as_same in

-

~.view.of the] ,Septxon 30 (b) of the Indian. Veterinary Council Act, 1984, And

"~ mioreso the minimuii quatification of spshpos!_zsmmml@tngn,mm ﬂiplqm

- At 1984 s0-alsi- -as-discussed-in- para No:§5:284 of ‘the -5 Central Pay

- Comnussron by takmg these dlﬁerent nomenclatured of post mto one ground

Qe e teee Y e O S @3 van il aimhe os MR

a8 paravctennanan post, the pay ‘scale-was. recommended tomv;se«cqtially to

R b BB L  Winh £ 40 S W et e i e S A Vs ¢

. R8.4500-7000/- so. ﬂizit there- m mayaot—ans@my qu&snonof pay- anomaly Thc

PRSP,

—Centrai Gowt.. also accepted.and_approved..the mcommendatmn‘andoremsed

= the pay scale_of such post.io Rs.4000-6000/- by reflecting under the heading .

e

XXIV-Veterifigry.Staffs(c).“of " the "CCSRP)_Rilles] 1997, “But " ‘the

Ke‘épbﬁdéﬁtﬁ‘ “failed W implemictit the "samme without any cogent reason and

t .

R G L vttt 00 2o Sridd, e ey R

o 'demed the‘right of tlte appﬁcant 10" enjoy thvmd msedpay‘scaie

i




—Aa). " Posts requiring matnculatlon

R R i S ..:-;.14,;« ek LT RO v e S U R e e A R 2T R S

Ty ‘The - Pay C“omnussm“ﬁ’also “discuss

’i’echmcxans for Whlch mlmmum cducatxonal quahﬁcamm i only

P A R )

e matnculatxon wnthxomé éﬁpenence amd reoommended to revme the pay scale

- to Rs. 4000~6000/- equally to those ;-of pa paravetennanms post, and- ﬂac:;éine -18

P SRR A e L b,

apprdved by the-Central. Govemnment. and included in_the. CCS(RP) Rules

--1997..and . sefiected under. fhe. heading _or column . No."SL-GTHER

- JECHNICIANS” for convenient the sarie is reproduced hierein s =~

" “XXII'=OTHER TECHNICIANS" - * -

. Wiihi sorfe éXperienice 4s minimum__ . .. .Rs, 4000-6000/-

Gt e LSeen s Sha R deme wn sttt 4T eaS A F b ru e

<) TSEFA(Y) Tof "S:S.B:is also " technical “post- and e “minimum

_about "other - pOs’ts of

3

“‘qﬁaﬁﬁéﬁﬁﬁﬂis‘iﬂaﬁ;iéixiation‘ﬁviﬁ;-diﬁtoiﬁé'&-é&niﬁcaﬁa(vidaﬂ/tt and— -

FUNPRGE PR

Seotlon SG(b) of the Indlan Vetermary Counctl Act 1984) Lookmg
:-»inuilﬁs*'anglcvtoo,.vthc pay~scal4e‘-6f;{fFA/Kﬁ-'i§- ééﬁé@ to~héver%vrsed
. 10-Rs:4500- 7000/ as done in.the case. of Central Forest Departm rent

MIRIH G e e N A ke Sennt L min s en e it et e Ao ® BT o A e oo

~inROP; 1999

Q)7 That, similarly” situated with the present -‘Appliss‘am..’a. case_ also

dlsposed of Vide judgmetit and order dated 11/12/2002 passed mnOA,

A e

- No 65 of“2002 and the authﬁntles also comphed the s.'mt Judgment

. and order by e;lhancmg thc scale“of Rs 3200-4906!5 to 4000-6000/-

e et 2 AL e,

(d) Thht; ﬁle VFA/SSB and nts comterparts {or- eqmvalent posts) -in

S Bk e 1

dlﬁcrent orgamsatnon-or Duector;té or- Institute. are all | samc and.-

-

-cqual cither.in the. naturc. of works .or .in looking fo the minimom .

"educationai quaiification.._So,. ihe" principle of ‘equal pay for. equal

S

.
i
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=38

* works i§ apphcable ifi the present case a8 enumerated in“Article 39(d)

of the Constmmon of Indxa
"8." ‘Details of the remedies exhausted :

.- The apphcant and. other colleagues ﬁled number..of. repre sentations,

.. the latest .one. was submitted by_one Shri Ch. Sunil Singh. Sr. FA{V) on

.- 20/02/2002 after the Ministry of Home. Aﬁalrs has been takcn over the SSB '

~ with a prayer inter-alia to implement the 5"‘ Pay Commlsslon to the SFA(V

e

Departments

Secunfy Office issued a Mémorandum being No. 15/SSB/A-472002(2)—2567

date”d 14/05/2002 t() the extend that “2 W s(:ale af pay of D“[her deszgnated

~Department: The post is designated as SFA(Vety); the soale of pay attached

-to.the-post of SFA(Head Constable)-will be. admissible-to-the incumbents

- -holding the post, Hence individual concerned may be informed accordingly.”

B T KT P PO

" Staffs of "S.S.B." a8 done ‘i case “of “other Vetermary staﬁ's ‘of dﬂferent‘j'_“  "

. post prevatlmg’ in 'the ather“Department“vannot*“bef“ apphcabie -m“this‘ R

- True- copies - of - the -representation - dated

VA e e e na

00273002 and . Memorandum.  datod
" 140572003 as6 enclosed herewith and marked

..as. Annexures-A/15 and A/16 respectively.

- The-Applicant fusther declares that he had-not previously.filed any

- application, writ-petition or suit regarding the matter in respect of which this = |

.. application has been. made, before any Court o any ‘other authority or any .
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h...16 B T T P U U A SO UPPR

'~ othetr Benich ‘of the Tribuital nor any stich’ qpphc:atlon, ’vmt-petmon or suit’is”

cEa e S

pendmg before any of them

8. Reliefs sought ™~ "
') Responﬁents be directed to upgradc the pay scale of Sr. FA(V)
(S SB) to Rs 4500-7000/- m panty wnh““ Sr Vetermary

= o B o e it seantd

Compouilder ofForest Deparlment w.e. f 01/01’/1996

o~
A~

..Senior. Vetetinary Compounder.or. Sr. Veterinary Assistant etc.

“9In{heInterim- it e s e e et
hDunn gthe pendemcy bf«this--Application«tl—le authorities- :shzll-;n;)t be

" barred to-implement the Central Civil Service (Revision of Pay).

~-Signature of the Applicant.

M .

Al TS T Iasiat te - b RTR e ol a4

.o
W\/

IS Advocate. :

--10.7""The. application is being submitted.by. hand through the Applicant’s.... .’

C e TuRle s AOE s D oaa BUARS e B3 fer e el NENm el e a4 L 0

.duly appointed counsel. T

“"11. 7 "Patticulars of Postal Orders filed in respect of the application fee :-

~A2,°7 Listofenclosures: .. 7T

Gy o diectthe. Respondents 1o consider for changing -the -+

.nomenclature of the-present Petitioner’s post of St.EA(V) cither. - -
pr pos 1.



@ Affdait

" 3) Postal Order Now- -~ -~ dated

-~ in-favour- -of the -payec, -the Registrar, -CAT; Guwahati Branch; - -

e b T A T e WALe 4 e aaie D b SOfARS At aa ha R e s e Sk o e

-{uwahati. .. . . .,

. --.(8).5 exira copies. of the application for 5. Respondents.
YW i BT
- LB Receipt Stip.” "

“(7) Vakalatnama.

- "u"'(l')"_Api)ﬁjcﬁ—tiﬁniﬂﬁ‘iplicate, a T 4 e eah e wen s wesceemia aseemns &Ta e ,...»...a.. .j..-.... P e PR PR 19 VPV )



~VERIFICATION -

.1, Elangbam Brojenkumar Singh, aged about ....years,.S/o. E. Ashwini
"Singh, by occupation.a ;Séx'iib'r‘fi)'Fi'e'ld’fAééi‘SfétiWe’femmxy. srinary) m .ﬂS?S..Bﬁf.’.f,l now. .

.. posting af Ata Organiser S.5:B,, Tmphal, Manipur, Nagaland Division, a.

" residetit of Hiyaniglarii Mayal Leikai, P.0.&P.S. Kakching, Thioubal Dlsmof, o

Mam;mr, do hereby venfy that the contents of pmgraph Nos 1 4 & 9 are -

e

“frue to pemonal knowledge and contents of ParaNos 2 and 3 are beheve to be o

aier Bt mn drcs

true on. ﬂwlegal - advice-and the contents-of the- para N0567 and 8 are true - ;

-and-coreect excepting. thosc. logal points and those-legal points are based on.- -

" the information.of 1 my.counsel which. 1.also. venfy believe to.be true.

B I T 0 T e e R D R R T L TR e e—

Da'féWIth"ﬁhﬁl:'f“ﬂ ;;

T The gy * Novetiber, 2003, P s SN

-

“By-

.-~---Advoeate. o

" The Registrar, :

* Cértial Adifinistrative Tribunal, - !

~ Guiatati Bench, Guwahati-



N \
“IN'THE CENTRAL ADMINISTRATIVE' TRIBUNAL ~

. GUWAHATI BENCH

- ORIGINAL APPLICATION NO. - - OF-2003.

(RO PSPPYR v——— vt s

Z'Shri Elangham Bro;enkumar Smgh

s Aplicant.

.- E':Yeﬁﬁgj;: Brer st B T AT MUY RN g AWM PRt iy .t A
""The Union of India and others.”

. .Respondents.

o A et ey e D T U,

~AFFIDAVIT

-I,ElangbamBr;)Jenkumar nkur Mf§~ii1fg‘ii;5éédiébbﬁt ..... years, S/o E.-Ashwini - -

" Singh, by. occupation.a. Senior . Field - Assistanf(Veterinary) in S.8B., now .

~.postingat "Aréa. Organiser S.S'B., Tmphal, Manipur, Nagaland Division, a

~tesident of Hiyanglam Mayai Leikai, P.0. & P.S. Kakching, Thoubal District,
\

" Maniput, do Hereby solefrink

:affir and state a5 follows &~ =7~

o1, 7 Thaf, T am the Applicant in the accompanying application... I.have. ..
- "gone throigh’ the conténts of the present application and ag such I am wiell’
" conversant with the facts and circumstances of the case. I am presennﬁgtlus

” aﬁidavit in support of the statéments maée' in 1he said applrcatwn These are

[P PR

""uue to my knowledge

" That, the statements made in the foregoing paragraph Nos.1, 4 and 9

“are within my pemonal'knowlcdge ~and contents of Para Nos.2 and 3 are

- bcheve"to be tme ot the 1egal adv;ce and the' contents of the Para NUS‘S 6T

\@ ﬁ/,w"”

fy V4
(Tongbram Mapi Singh)
Oath Cammissioner, (Judicial)
Manipur.

e



Ve s oy

beheve tlre same to be true

3. _That,the docuinents at Annexure-A/1 to A/16 are the true_and correct

—.The..... .. November, 2003. - ..

~.Drawnup by.-- "

" Advocate.”

“aitid 8 are based o the information™ récelved by mie from™ my counsel wh

3
o

oo '--.-.20 .A..;... .4..7. B LR Ty o7 A

e s s e [ e

L L T O g T v

? ) drvmosy™ 3
(lmcngenkumar -Singh’)-

CpEpoNENT.

<0-09 )

Crdemprdv 2 im before me on &'I........
at . at the Court premises
by the Deponent who if identified

by ..’ 20 ewsies v woa@080a,,,., .. ug- ey
The Deponent seems to nnderstand
the contents fir!lly well ofh their

tcing read over and exnlained to him.

e

(Tongbram Mani Singh)
Oath Commissioner, (Judicial)
Manipur,
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@his 15 to cevtify that

e, éw ...4.1.2/ ...... ./B’Zd' é./..zf.o.f&.é?./(.l.‘.’.l..&... /%/’A« ........
A T x PP 92 ./&//(C g /ﬂ/Z‘I/Z Led, %r/g/g)

................................

62;// et . ECEC - /W;g/m/ %& 7z @ see
a// %a&s
. / f// w&zawr/ Ly . e yea/& T2, o - mza/

% /w;@/
4 ' Q it

- 5220 Bl 109 | Vice-Chanceilor




”~
'
'
e . '
. -
.
v
’
IS
N4
~

)

\

R L B 3

e

A

Elermentary Animal Husbznd
P RN T WRLY AT ey e

2y -

d - Veterinary
R 2L ; !' R &

o

-4

“Néterinary And Animal Husbandry

-

U N

. s e -

i
o
- SO . ;7,!':‘ .
Wewrtoury Ofien

LTSN



PN P -.\-gwg-mﬁm PO

R ISR RER

o - - Hos 1/30(:1)«»@/93/,99 - p89251

A Dirsetargts fﬁm,%:“vfw« S5 wEelEn by J*‘{j
,./;” . Cfftee of fhw mmazmax aramt?
: - Haripur and Hegelund: M""
- /./"“'-‘-' Impﬁr..l ! 45’,’33\131 Wi 3
L HEAD r’ LEL g P el
g ¢ 0.*"-‘: Ly {‘ﬂh 2 .t
/ : Ra,ﬁamnac your appz imx.&m' ,)'Ol‘e tne poat:fﬁ :
. Aoatatanz( vety) n tMa Organtm%un. R RN
. P o ) o ' N
AT , e e A t"i”&
ER 2e - You are raquaazad ta; up agr .for pkyaim.f,zl{m’eiqﬂnc? 4"0? s
— —_~'»"'--'~———'~~ bejore the aaleeiton: Loard at Vo opnn on-7ote 93 wl.‘\' Qr‘onp 0antra£ ‘ /“ 4
vl SSy Tuphiale P Ga .Jzngqa:aetamazt.mpm.ﬂargzpun ‘whic z’uatcd
~“"?' ks qwap from. aah.:xgat,lmghaz,.ﬁaﬁipur 4§
=58 physteal Lgficfﬂr@ Tgsf sm RAES
“,""‘“‘“‘;‘f“"—"k‘?aﬁcﬂ,"“ R ﬂale L “-‘“Feﬂiala" T e
‘ ' 7o 70C Afrz race 76.36630 S 18 waso R
e 800 litrs rece 4 minu;ag_ ' ' " ' ...
3o Long Jurp ' '.7.1‘ , ,‘:’: 100
4o High S¥mp . ' 3‘6'*-' e T S

i WOt 1 Favivre 1oTo tend 1ha Lin % B¥on ar_ ag a-?'v! cawed agc ne
SO | ceek .event) jor any-$4e of pizystcal'effiaﬁwncy*testf 81l
o  amount fo dig sgualificetion, - Py :
e B4 Candtdntes wild. undersar P.m‘. at t:’wtr owm-rzak;
. departusnt shall net ke Lixdle for any claiz arizt
of any infury m.jfared rzuring aka P.a.bt‘. RIERRE T

SR .‘)’. in zase you qualify in: *Hxa P.E.?. youa,
S i . apnear dn the written omnzszation cwpr
L ' m) be‘ held @ Bof o.)]’j&' , -

\"r‘&&«uq i
{:‘@.urcmngl ‘&sfz Rt

‘usnm.c Sclence wtth
(peréitcularg refarence

o . . to Betsrinary) -
_ e o de T You 2812 de azzomd tp
N .e:eaninattom eubjeoe to produation
' .- 1) Ortginad: certt’.ﬂcnta )
G e e adueat fomal ‘qual trtoat iono-

appl@ar__’m :t’w pP

’ | - 2) .. cCertiftcate of SC/ST (in case of sa/sr'c.mdwatea only).
i 3} Be odjectson: caretjzca'ée Jrom - the amp.!cyrrrp if employsd “
Lo e‘lsa m&eﬂ@ b}: mms , IR oA Fani g D C“J'm N
e oaw e : ) : L fae “‘;' /'rnm,t @) . Mmd-m & prdan o ‘M,
cai o Be - P.Zeaw no ta ﬁms no. wasIns wn, 22 admis satdles You 6332.«:»,“...@_(
. e heve meke powur opn armrzgemmt Jor- Zz;dgtnggb%mue-, SRR PARCI T T
T vi‘“‘;@f P.L.T. /z«rﬁ tten. o am&:&@zmmw,mﬁm """ , e
LT Rolk Koo / SFA. /M’E 32 cl.tottsd zev you. .
/ ‘ S ‘ drm Organtsar (\deu) )

. : = 6?,0&&;; Cib | » e‘“‘&‘“’;:"
-—--.E; ":-\, . QL() M - g ‘ . Cﬁec.&ﬂ% /b“. 2 .:";lv:“.- ol

G‘osw“‘“




R - - ' N S - \ '
U | e - ANNEXURE 'A/l/- . "
o MO: 6/SSB/A-2/92(14) T/
e PIRGCTORATE GENERAL OF SECURITY !

T  OFFICE OF THE DIRECTOR : SSB | 5
| o o ~ BLOCK NO, V (ZAST) R.K. FURNM |

- L o . NiW DELHI, THE %/{//C)\ rZ) |
l vv ' AL . .‘ . : ' . //‘

MEMORAN DI

—

i
A
i
J
|

.. Intervizw £or thz post of 3enior Field Assistant

sub ject ,
(Veterinary) in the pay gcale of fs, 975-166C/~

Lo ‘ Pl2ase appear €51 an. inLervisw to be held iIn. the
office of the Divisional Orgm iser, SSB Man ipur & Nagaland
"'+ °  Division, Imphal and-S5P—Pire St —BLS A East R
S | Duram,.aw Dalhd onw 2,./) O3 from . /0 3O _ hours
S ‘in connection witkh your selaction £or th2 above post. . .

| TS 2 _Yourmust bring your High school Certificate showing-----
your date of birth, certificates of having passed Vetzrinary
v Stock Assistant Cpuxsa and exprricnce cirtificate: of at least
T 12 mqpths*'hospital sxperizznce in treabmant~of_differént'speci&s
b of snimal otc., and also cortififate issuz2d by tha2 compztent
- o authority if you-claim to_ﬁelong £n Scior'Schamqunity'e all
in original. . < o | .
. ' ' S, . e . [ : s e,
. : . { . Y % - - L. o /' .
3. “2nd-class Railway far2 to SC/ST candidates willy b
. given in connection with the above interview limited to the
-- -pearest Railway Station. Particulars of Railway Tickets may.
: pe brought along. (Those who zra already in the servica of
T the Central/State Government ete., will however, not be entitled
to such benafitd.  You must bring an un-amployment certificate
£rom a Gazettad Officer of your'15CaLitYf;in case you claim
refund of “money spand by rail in connection. with the interview.
Candidates belonging to’the”same“station.WOuld'5§peér‘in the. o
Ihterview at their own RXTENSe . C o

.t 1
h o

ASSISTINT DIRECTOR (EA)

‘ : 12 . Elangbé']m _ g S .
R . : Bro S AR T

: . $/0°E in, Sinqgenkumar Singh-‘*: S e
e R gé?’a?g]‘.am Mayailiks i- v
. Man Kakching pistt.; 7h Wt mee R
... -~ Manipur-795193 ¢ * " ubal.

T

e e e e el -
. v

Copy to f*“?ﬁé.DiViSional Organiser, SSB, Manipur & Nagaland .
Divis ion for_information and necessary action. /

. T et T e e
— -

ASS ISTANT DIRECTOR (EA)

Mot

et



-~

Mas /VZIEV/;gx’/O

AOVT, OF TRDTA (ﬁ) / 77 (/'9 )

Nirectorate General of ety -
D ie f Lo Hiv;ﬁiuual Clf crand gesr
8aE A DEvision, Ttauagar

2 7.7 P4

Dabed Lhe

The underciagned hereby offers
GMM§5!§5£QQQLL"__W. . Z
Sifice of the C/Ocke d) 2R SSL3
et al i ghoaot cf /7) Yz LAY ARG
ATl ong o the pay sale of Re.o 7.
e Wil usual a8l ewances s adnd snibde e
Sk force time to timea,

__under
o S8R,

2 A2.0

CYRWAET Y.

Ll twdas @

&y

I e e

cHr o 6

i
I

i
!

E 2. " The post L@lkeaporary, his/pef/;ermanent appointment to
R the post if and whe ‘;&%is made permanent will depend on various
T factore governing pEn dhant appointment to such post in force at-

| _ the Lime aid ekl
i . the date af post i

A

¢ gi@ﬁ,eﬁ«ﬁ%ﬁ¢hﬁww${t1@'ﬁa permanency from
Aigm T @ ea permanein.y
dehpaermanant.

likely

15 purely temporary,AqQ@‘itvis
to

to continue indefinitely. Thef appointment”’ i likely
L termination  on one menth notice on either side without”
heing assiqghed. The appointing authiority, however , reserves bthe
Trdght o te terminating - The sorvicas of the appoainted forthwith  ar
before  the expliry qf Lhe ﬁtipulated.bmriad of notice by makinrg
.A‘payment to him/her' a sum eqguivalent to the pay and allowances
Tifor the period of notice or the eupired pqrtioﬂ'thereuf.

A This appointeent

appointes shall be on trial for & period. af  two
or curtailed at the diecreticn of the
cuwrtatlment shall ot

4, The
vears which may be extended
;;competent Cauthority but such myhensd on or
d ohe yesr.

L

Se Thé'appmihtmﬁnt'will be further subject to -
certificate of fitness from the

i) Production: of &
vir. Civil Surgeon of District

;Tcmmpe'ent Tedical Authority
L Medical Hespital.

with arders in force in regard to' the
no candidate who
appointment under’

RSO In  accordance
recruitment to service under the Gowt. of India,
' hag more than one wife Liviag, I6 e¢lligible for
'ﬁ . the Govt., of India provided that Govi. oay it they are satiscfied
T rhatl . there are special reasons for doing so except any person
from- the operation of this rule. This offer of appointment  1s
Eharafore, conditional upon his/her furnishing to the office &

reasocns

shri LLANGBH7) BEO]’W/ZM”’%

a temporary post of ;S/Efzzzzaéiizil:;’in the .
the ’

. !

I

573 - 29 = /660

- A
e Y
S —
e
1 4
1
. .
Yo
\
o
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declaration as in the Anosure-T1 of this letter, alongwith hie/her
reply. If hawever, he bhas more thar one wife living she is
married to @ person having more thar one wife liviong desires to
e  exempted from the aperation af the above wentioned rules  for
Ay specia) reascons, hdshe should make & representation in this
'b@half»imm@diately. This offer of appointoent should in that' case
iy tredied s cancel ] ed aricd & fuee ke communication will be sent
ta  Mia/her  in due cowrse 1f upon a. consideration of his/her
appolntment .,

iii) ' Taking an  acath of “allegiance faithfulness to the
Constitution of. India on malking of a saloemn affirmation to that
affect, ' '

&, Pdgductimﬁ of Lhe fellowing original artificate  (if
rrot e oduc e alreache) 5 —— =

zdgree/Diploma certificate of educational arct -
v Tother technical qualifications.

&)

Experience certificate.

wtificate of age.

haracter certificate in  the prescribed  form
Annexure—~IT to this letter -

Y7 Attested by 4 District Magistrate or  Sub-
Divisional Magistrate o their superior officer in
the case of candidas v for Class—111 most and

e &) - Certificate in the prescribed form in suppeart  of

Ctendhidates claims bhat he belongs te SC/sT,
f) - Discharge certificate in the prescribed form o f
Previows el oyment , {4 ANy .,
7 The  candidate wil
ST e SEEIE Y QU THy—atT surh 4
time to time.

e wquiﬁgd;»tcL“deﬁfgo and
Mring courses s frrescribed from

. It may please be statbed whether  the candidate is
2°ving  oar under obligation to serve anather  Central  Gowt.. .. —.
Bhate Govt., or @ Fubilic Aubhority, :

. T &y declaration given o dnformati on furni shed by
Lhie carchiclale pecve o be falee soad i s vwlidabte i found vo
have  ful €L CEA I B Ay maler ol dnformat 1on e will e
Liable o ramoval frrom the sorvice amd Such orher achion as Gt
My deoam e e

o~y

oL

N
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Con niesper Joining at O/ofe Cen Ll
S _rmprnm mr'é; or"dcvr W_,Jm__ ?Oom A/L‘?—a\_qfcv(_& Q,c t»y—
v

Caurt

: , -
Lf Bhei Sedl 7 BesT /Z/Mt /A@f)? /)f Cr /5"'”’7742—@*7”’/1
accepts  Lhe offér on Lhe above ter m'., hev ',JM chcmld re pnr i ke .
tne BL0/T0 $00,.S8B CRAT . tor :
' within one mcm‘th fram : .

s i.hp date of i ssUe of this ancn":mdum. I+ na reply is received ”

Cfrom  the candidate fails to report for duty by the prescribed
date, offer will be treated as cancelled,

11, No travelling aliowance will be allowed for jaining the
appaintment, wnless it is admissible under the rules.

12. He /She i:—sv liable to be transferred any where in India.:

S - (4\0’ KO

AREA ORGANI 't:(()r: (8)
GHE:a.F.DIVN. ITANAGAR.

Ta

1. The " ares Organiser, SSH _ZAUW for o ,g’

o 'HH armatian  with u-?qm-?.:-:t to chtain all dogyments &g per S1 . Ne.,

: '-mr»nt ianed above \‘rnm A/ 1
- and -{-m-
1Frue of fnrma

frem o7t

— o | 5873 A3

o
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prde ET e ' ANNEXURE A

L)

No,53=71/2&8-LDT(LH)
' ‘Government of Indla

ﬂ'(f“/ 5[] Ministry of Agriculture
‘Q@J;.dt- T ener Deptt. of Animal Husbandry i
~uue:nxaﬂtzz;«w—‘-—;an¢/ba%rying;~_ T
Krishi Bhavan, New Delhi
| Dated the 17th Marcn, '93
To ) S
Dr.Sashi Ran jan ,
Chief Veterinary Officer
. Dte. General of Security .
0ffice of the Director 3 .SSB
Block V(East) R.K.Purem ‘ | qs—
New %?%hi 110 066 ' - .
Suby~ Veter ry ald to villagers tnfougn para vexerinary
. stafﬂ'w_Reg. : —
_Str,

w1th reference to your letter No.?é[Vet/SSB/QO/VC-

.2 dated 1.1,1993 on the subject cited above, I am directed
%0 say that the Indlan Veterinary Council Act does-not
provide any right to a person other than the registered

veterinary practitionerto hold office as veterinary
~-physiclan -or' surgeon and practice veterinary medicine

in any

State. | However, minor veterindry services in~<.. .

terms of renderins of preliminary veterinary aid, 1lke =~

Vacclnation, castratlion, dvessivw of wounds and such other
Types o IdE%FfEh

“prelimlnary = treatment of such «ilments
ldertaken Ty Crder By a person holding & divioma
cate Mary supervisor, stoci-man or “j

8tock assistants under the supervision and®airéction of
a Pteglstered practitioner, )

In your case you may issue orders prmitting

3 : - \&2 .
§>§6R'para—veterinary staff holding the above mentioned diploma
. ____or certificate to undertaxke minor veterinary service uniér

the supervision and direction of registered veterinary )
~practitioner. You may teite the services of "the registered _____
veterinary surgeons of the Stste Governments locelly -

available in these ardas.:

-
‘.}ﬁ:"\
e o
0 : L
o \ . p
Y] » a
I . . -
m
_‘_l-"l,,; ———— .

Yoqrs falthrully,

(o 0L R ORCIS  ETI )
Auclstant Comals sioner (L)

+
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¥ ., PART-A

Y- Yol sy .’l’ LARTERTTRTIP

—

i A-36.  COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT

| wswes St THE FIRST SCHEDULE
— xwgsblaeds b ——(Spe Rules 3 & 4)- 7 -0 -

Revised scales for posts carrying present scales in Group ‘A',‘B','C & 'D’
iexcept posts for which different revised scales are notified separately.

ot

ANNEXUREA,

1 SL.'"-) POST/!":* PRESENT SCALE " ! ' REVISED SCALE
1 NO. GRADE (Rs) . (Rs)
reeon 3. 4.
1. S-1. - 750-12-870-14-940 2550-55-2660-60-3200
2, $2-  775-12-871-14-1025 2610-60-3150-65-3540
3, $:3°  800-15-1010-20-1150 2650-65-3300-70-4000
4, S4 - 825-15-900-20-1200 2750-70-3800-75-4400
5. S-S 950-20-1150-25-1400 ~ 3050-75-3950-80-4590
: * 950-20-1150-25-1500 ° A )
! 1150-25-1500
i 6. _ .S6. , 97525-1150-30-1540 N .. 3200-85-4900 - -
975.25-1150-30-1660 - ul
.0 87 1200-30-1440-30-1800 4000-100-6000
S 1200-30-1560-40-2040 '
_ 1320-30-1560-40-2040
8. . S8 1350-30-1440-40-1800-50-2200 4500-125-7000
. 1400-40-1800-50-2300
. 9. "~ 89 1400-40-1600-50-2300-60-2600 5000-150-8000
Ve 1600-50-2300-60-2660
10, .. S-10 1640-60-2600-75-2900 5500-175-9000 —
1 1, .81 2000-60-2120 6500-200-6900
DT 12550802 TT2000°60°2300-753200 6500-200-10500
o 2000-60-2300-75-3200-3500
13, 8413 2375-75-3200-100-3500 7450-225-11500
2 2375-75-3200-100-3500-125-3750
. 14, . S-14 2500-4000-(proposed new 7500-250-12000
) o pre-revised scale)
‘ 15, \8-15  2200-75-2800-100-4000 8000-275-13500
©t 5 2300-100-2800 ’
16. . S-16 2630/ FIXED 9000/- FIXED
17, .., 817 2630-75-2780 9000-275-9550
18.. S-18° - 3150-100-3350 10325-325-10975
9. “,-',‘s-l 3000-125-3625 10000-325-15200-
s 3000-100-3500-125-4500
et 00T 3000-100-3500-125-5000
20. ' §-20 3200-100-3700-125-4700 10650-325-15850
2
Hoﬂ’ @QN\ -
P s
T /
T T o=l T T e e T i T _
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27. If the name of .any person ,cnrolled on a State veterinary
register is removed therefrom in ' pursuance of any powcr conferred
“under this Act, tho Council shall' direct the removal of tho name
-of such . person from the Indian vetcrinary practitioncrs register.
In ehhnmya ylange 2aei s N e e ST T .

‘ oty el
S 28. Every
rogister “shall “notify any transfer of tho placo of his residenco or
" (1)practice: to'the >Council and *the  State Veterinary Council within nlocty
Jordays ofusuclis transfer, -failing which *his right to. participate in tho
Jolection nof ' members.-of _the-Ceuncil or-a Siate Veteripary Council

-either’ permanently or for: such ' per'od as may be specified. therein.
S h . T FR IR

1y .
L, . [N

- (217N CHAPTER IV
fior. - PRIVILEGES OF REGISTERED VETERINARY
' “staai ' PRACTITIONERS -

Ldwitidigg Subject"to the conditions and restrictions laid down in (his
Act, every person whose namo is for the time being borne on the
v Indian - veterinary ;practitioners- register shall be entitled according 1o
“his - qualificatiops,.to-: .practise as-a veterinary practitioner and to
- ,Tecover, in due course of law .in respect of such practice any expenses,
*‘Charges 'in‘ respect of medicaments and other appliances or any fees
~toJ which .h‘e may_ be entitled. v
ST T C I D

vl

St ol

. shall=""
Cwnie - 2(8)  hold. office as veterinar
other like office
institution

Lobafia ot . .
Co rac
i b7 (®) practise vetgrinary,
v+ - .Provided that the State Government may, by order, permit
.. 8 person holding a_diploma or certificate _of velerjnary supervisor
. Rl stockman' “or stock assistant (by- whatever nime called) issued
-+o-# 2aby the Directorate ' of Animal Husbandry (by -whatever name]
. - called) of - any State or any veterinary institution in India, to

y physician or surgeon or any
by, whatever.name. called) in Government or in any
maintained by a local or otber authority ;

'{"""n'ii'

medijcine in any State;

nwo:-‘-‘l\-: RVK b 'w..g.)x'wu-;u e

. - render , ynder the supervisiSh and direction of a_ fen
L e e, { . I a registered
L mz:,-,,}{gtermaxy JPprachitioner,” M CITrimary—services: —

e IS lExpla.nauon.—-' Minor veterinary scrvices” means the rendering
i1 of "preliminary veterinary aid, like, vaccination, castration. and
“linfjydressingi: of wounds, and such othcr=typés of j)‘l-‘é]]m?;? sid
Zyvort the  treatment of such™ailinents s ™ the ~State—Guvernment
PR 0y, notification 1 the Oflicial Gazette, specify in the behalf
D{‘ ‘(.b) be entitled ‘to sien or authenticate a veterinary health
A . certificate or any other certilicate required by any law to be
T .bf.n. sigaed orauthenticated by ald'uly qualified veterinary practitiooer;
. (d) be entitled to give evidence at any inquest or in any
: Tpgqrt‘?'of‘law-aS‘ an -‘expert under section 45 of the Indjan
~Evidenco Act, ‘8-7|2~' on uany matter relating te veterinary medicine.

-

3 N L e H . * . L
! N o . 3 . . "l
rson registercd in the Indiaa voterinary practitioncts

~ tshall -be:liablestobe forfeited by order of the Central Government

g SO it 3 T
30}—3\,‘.9&9{599.3 othier than a registercd vetetifiary practitioner,

Removal
of names
fiom the
Indian vete-
rinary prac-
titioners

_ tcgister.

Pcrson
enrollcd on
Indian vete-
r,jqury prac-
titionces
reeitter to
nouly change
of place of
cesidence og
practice.

Privileges
of pcrsony
who are
enrolled o
Indian
veterinary
practitioners
rcgister.

‘Right of
persons who
arc cnrolled

on the Indiam
veterivnry
pracliliouers
registers -

—

—
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(l) : (2) ) ) (4) )
7 RmueOlﬂccr/l otut 1400-40-1800-E13-50-2300  5800-175-9000 - 104,10
Ranger -
8. Amtt Conscnmorof 2200-60-2300-EB-75- 3200 6500-200-10500 104,10
1w Forestsvyw v «vr,y 100-3500 * : 7500—250-12000
" Flre Staff. N ot
9. Fireman. . 750-12-870-EB-14-940 : 2610—60—3150-65- 10411
RS BT WS : 3540 A
o+ Andaman and Nicobar Islands.: C Tt
o Directorate of Fisherles . S e
12. Fisheries Development  2000-60-2300-EB-75-3200 6500-200-10500 -+ 14.20
Officer/Asstt. Dir. 7500-250-12000 - !
13. Surveyors 1200-30-1560-EB-40-2040 = 4000-100-6000 104.21
g 1Y 14500-125-7000 i
ST BN : - 5000-150-8000-
14.: Plant Operator-cum- 950-20-1150-EB-25-1400 4000-100-6000  104.22
;- Mechanic: ¢ s T
1 Public Works Department :
15, Autt. Town Planner ~ 2000-60-2300-EB-75-3200 :  6500-200-10500  104.23
: 100-3500 .+ 17500-250-12000 -
16.1° Assimnt Shed Mam: 1200-30-1560-EB-40-2040 ©  4500-125-7000  104.24
17.1 Shed Master - 1400-40-1800-EB-50-2300  5000-150-8000 . 104. 24
18,1 Overseer )2 <1 950-20-1150-!38-25-1400 3050-75-3950-80- 10425
T e e T 45907 e
Pups ' 4000-100-6000
i Hultb Department a ' '
19. Pharmacists 1200-30-1560-58-40-2040 4500-125-7000 * . 104.28
R I DR Ry ~oy e 0 o 5000-150-8000
o 5500-175-9000
20, Llncmlnocum-Mcuz 950—20-1150—58-25 1500  4000-100-6000 104.29
/Forest Department 4’3‘7 ' . : NI
. sVeterinary Compounder 800-15-{010—158-20—1150 - 4000-100-6000 :' 104.30
gz. Senior Veterinary - 950-20-1150-EB-25-1400 4500-125-7000.- 104.30
* Compounder LI o L
Dadra and Nagar Havell ¢ J
1. Health Department> - i i :
2. nBio-Chemist :»'r 412> 1640-60-2600—58-75 2900  6500-200-10500. 104.32
©;  Public Works Department  »° : ‘
24, Draughtsman Graded 1400-40-1800-513 50-23(X) 5000-150-8000 ; ' 104.33
25, Draughtsman Grade II  1200-30-1560-EB-40-2040  4500-125-7000 --104.33
- 26. 1 Draughtsman Grade LIl 950-20-1150—5!3-25-1500 4000-100-6000 10433
' Lakshadweep: - .
» Directorate of Health ' :
-2 AymedicPhyticiml 2_(X)0-60-2300EB-75-3200- - 8000-275-13500 10436
TRAL st et 100-3500
QP v ey T
SR
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1. © Noe 30/851/VC/89(19) ANNEXU_EM

‘Direstorate General of Security
Of(ite of the Diractor 3SH
' , .Bast Block=V, R.K,Puran
“ Naw lolhi ~ 11000606

Dated the 206 Feb 10940

 MEMORENDUM

ti= Aims and objnctlvoolof vetrinary and animal
husbandry work and charter of duties to be performnd
by the CAS Gr-1 (Vety) and the para-Veterinnry stalle
I S o Co WA

t - .

- The main objective of the veterinary and anumal huskd
usbandry work in the SSB is to motivate and win over the heart
and”minds -of the people in the hordering and remote areas by |
£ ‘their soclo-egonomic canditlons through an efficdent .
<stock aridipopultry occupation/farming which is one of theg¢
"v‘at'sigdﬁiﬁgant assets and even source of livelihood so *.;
hat#the people’inhabiting the remote strategic areas of the [
ountry become more reueptive to the.SSB philosophy and .to b,
dcipate in'S5B work/progreaunme, ' ‘ —_ " S

.u.'.VSL{ ‘To achieve the above objective, the Veterinary - . 5
and/’Animal Husbandry work shall ain at the following main. Y
i‘u"', ) . . \ ] Lo s t

To generate among the pcople awareness regurding -

hygenic menagement/nutri tlonal requirements of live
stock/poultry, their common ailments/diseases inclu- .
~ding those diie to deficiency and thelr preventiono -

i
!

1

To providem, free ot coust, en effective veterinary '
health cover to livestock and poultry in -the
bordering/rcmote villages eapecially helonging to.

- the weaker sections (including SCs/51s) by
rendering necessary preventive/curative veterinary

measured,
. . i
4

i
.

"
\

To educate villagers ahout new developments/

innovations as regerds the economically viable
. breeds of livestock and poultry suad their management

techniques for better onrofitability. f

Phe veterinary/paraenvcterinary-staff will be

v regponsible for providing veterinary and Aninnl

.V, iHusbasdry extension facililiey o 111 needy people to Lhe

notebest 4f their knowledpe and skill in the fullest spirdt of
',selfl¢ss and dedicated service. .

R R &

: © e

by’ The non-gazetted /para-vatetinary =mak staff like

- AFO(Vety), SFA(Vety), He(vety) « Const, (Vety) giving flrest

—ald treatment and basic Animal husbrndry extension zctivities,
“willipirform duties limited to their gkill, as prescribed,

. -under the general dukkmx XXmikod keruxMeikx guidance of vete- ' .
v i dinary doctors, In case of any complications, they will seek ' 7
mmgdi%hg_nglp_gg;ﬁge coucetned CA3(Vety) Gr-I. . Yy :

‘oY
'




.

. gm "R
‘n_“..,m.'--,?—- . v\-._"“k f x;”'“'l e unm A “ i q”“) wr"’W‘ ‘Tfuv '-“..>,

LargE

tb’b/

“'3. A 1int ut it ror vetevlnury nwlj¢',4ln"u/l"qu)pm"u' 9 Lo
béLls uaed to SFA(Vety) 1s ulno cncloseds Proper utlllinution
ar xeplenishment of medicines should be ensured by the - e

Diibionsl CAS urade-I(Vety)

l .
: Gpiv There is one-SFA(Vety)/Constable(Vety) for each
l+ Cicle and in the first instance he must cover all remote and
I fa flung villeges in his Circle. He should first tour with
.. th CO/CAS Grade=I where-ever possible. ALL H,L(,P camps
i shuld be covered by the para-velerluary staffy, and after a

" 8ty of two days move to the next camp for providing ,
---coprehensive veterinary covetr to the villages in that nren.
' LAsa regulare routinem, the para-vetorinary staff must ogsso-

" cite with the:civic action teams and ulso visit all minor
. ant major publicity campalipgns when-ever held in this nrvea. It
mwt be clearly understood by the veterinsry staff thet
-thdr services will always be free of cost and not in return ° /

.2 .

'fo:any con Aderation, what-so-evers N :

“7e  Th -chqrior of duties of Dlvisionnl CASyGr-I(Vety)/
= CAl=Gr=I para=veterinary uLuif are enclosed as Annexure —lpllf
ancIlI for information and strict compliance. o _

8o - PleuSQ'HCknOWleUP receiplhs

3

sd/- f
( V.N. NEGI')
DEPULY INQPUCTOR GLNLRAL(DLV}

FERDE )
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CHARTER OF DULLES_OF VELERINAY SYAFE SFi-(VEL)/CONST(VEL)

i KA
WWQW@A@ i e To visit remote areas/broder villages covered by the )
' ¥ 'SSB to render free vetarinary and Animal Husbuandry aid and care

1
e
e

e ‘ ~

i B ﬁmﬁ%ﬁtowthe—ﬂg@d”gliMB:gLQQB,QﬂuﬂnninuLﬂﬂpQgﬁmQf dive-ntockfpoultry
fi xv@@qﬂwunder-the overall guldance/instiuctions ol CAL=-Cr=1I{Vetevinary
-_QMﬂ@gQanther supervisory oiticers,

? N
Yy \'"f.-.ri B

\ v\.? ‘. ‘4 ,‘&“““ v ) ’ . . !
A Mipii 2wt To ‘remain on tour for a minimum of 15-20 days per month

MOERA Sl yi Qe L romonit ..
AW%%ﬁﬁgnﬂzimparting door to door veterinary cover té The Ilve-stock owners...

4?”-ﬁw3hﬁ1hhthe area under his charge.
D e st ‘ '
. B, . While on tour, to visit WIP camps for the purpose a8

a5+ algo to deldiver lectures-on difterent wnspects of Animal Husbandry
Howieil U £0. generate better awarenef: among the local people about common
= diseases and hygenic management of live-dtock for better profita-
blét. For thigipurpose, his monthly tour programne will be final-
N\ 1#ed well infiddVance with the approval of the Circle Organiser, t|
< yggﬁconcernedeAS‘Grade-l(Vet) and the A,O, ,
o ~)_/4 ' ." : '
e vTo submit his tentative tour progremme for the following
.5 " month through C,0. to CAS Gr-I(Vet) at lenst o forthnight in

(e w~ dgyanceo - _ _ . W\AA¥ o{ weewih

N
PR

[

S, For every calendar month to submlt n detailed tour ddury
»'. to’ his controlling authority to reach him by the 7th of the .

./t . following month at the latest. Generally, hls touring will be with
{1, " NIP teams but only for a day or two at each such camp or wlth cos/:

FAE CAS Gr-I(Vet) Independednt touring may be allowed dn spetdal !

\ i .cages by CAUS Gr-I(Vet)/C.0 with the approval of AO/3AO.__

i1 RN ! i',’ ' ’ '

Bl 6 : To asslst the CAS Gr-I(Vet) in performing day to d« vOorkKe
o ;'(":1(:‘\‘ . ass ; Q n performing day to day worke
AP ARV I . - ;
u’v}“'ylaammj N To properly maintain expenduble and non~expendable stock ;
aLan ks e fumed{cal stores/equipment etc. us also the stock and issue ;

i |' ,"uq‘f’- v i
1}fo;; ,ﬁﬁﬁﬁﬂfeéiaters and other records in connection threof, Those will be
: Xm@wwﬁverified by the CAS Gp-I(Vet) once every quarter and by other

0 ?ﬁf%{gﬁ%@ﬁg:zconcérned supervisory officers periodicully. AFO¢SFA(Ve't)/IIC(_ngx) ,_

X!

#&onstable(yet)-will he personally respensible for any lapies
6Tuding -for \shortages in stores/qquipments in thes regarde

I(Vet) and other supervisory officers and to onrry out the
ygteringpy_g}vic actiou progrimmae nceordingly. _
Viay . —tm T R T i

yERe en _
Y

!

. , 4
To strictly'follow the instructions and orders of . {
!

|

'@iﬂéﬂ{ﬁrfP 9,74i .. To ensure-that kits provided to him are properly utilised
'yqbﬁg h}‘_“4““g@pt ready asper requirements, ‘ N , '
At VQ%%%' - ; ) ,

~|‘
; )
anary B
i
)

ek

y i TR To administer only those drugs/medicites which he has

-ﬁjﬁ&wﬁgﬁi%.been.taught and, 1s authorised to handlee He will not administer
;8{ﬁ%@j .7 Latravenous injection/treutment beyond his skill and comnetence.
51 R fJIn-case of any'lhcomplication he would contnct CA5-Gr-1 of his
g0 neea for guidances

f . : '4 P“ l:.?-

e

-y
.
)
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« =

e

te Veterinary Dispensary/Hospital/Centre etc.
iven the lowest prdority).

..the Sta
i(these areas/villages will be g

. To submit his monthiy detailed tour diary highlighting
all’ aspects oi the work done during the month to his Control%:-
g Officer by the 5th of the following mion N

th at the lategle.™

, —_ 'Qwﬁ§;
emergency tray’ '
to meet

——a e

'To ensure that at veterinaty:centres,
first aid kita are always keptm reandy and reserve
ny type of emergencys ‘ L

# : : B p

-
AL . e e

e

’
/ 3

advunce and submit in time the
indent of medicines/equipment/
New Delhi,through the
rement of stores/

To correctly predpre in
ary veterlnary
o the S$5B Directorate,
aniser for timely procu

."P:'.‘ 1 1 »
" _annual/supplement
“other stores t
.Divisional Org
' materials,

\

distribute the veterinary
FO/SFA(Vety) under '

'*r.ectly and espeditiously
on receipt among the A

Y

i

) .
M

134’ 'To ensure proper and up-to-date maintenance of medlcal
‘stock and dead stock registwra(lnstrumenta/equipment) and
.ﬁpther‘prescribgd documents/records etce

fn

To ensure thal there is no excesy utockihg gpeclnlly of
ay lead to avoidable wastage. To also
o-not become date expirede: ... .

-—

T
.itshort-1ife drugs which m
sure that medical stores held d

TN -

s iy . :
A5, - To keep close liamison with the local State Animal
'Husbandry authorities/Army Veterinary Hospitals, etc. in the |
varea of his responsibility. Also to keep himself abreast of :
i

also ubout. important:

ional field as

'developments in his profess L fie
‘Animal Hrsbandry programmes/activities'underta#en»byhother“ﬂf,[
.~-§agxhoritips/agepp1es in the areae : : = " R
164 To regularly submit the monthly progress report (MPR) A
: ~4n the_prescribed proforma in respect ;of hls area of charge !
3v47;u;;through“his*CEhtTDIIlng'6fficéf in time so that the consoli- |
.t~ ' dated compiled report roaches the SsB Directoruste, Hew Lelhd %
; - by the due dateos -
?ﬂ.ﬂ:ﬂ7. the CAS (Veterdmary) posted at the Trodndng centres —
i o will submit the MPR in respect of his work throupgh his /!
gy controlling officer to the pDIG(T) with a caépy to the Chicef ‘
}}w#G%ngterinary;Advisor, 538 bDirecborate. ) - B
i 18, To‘undertake and pérf»rm such other duties as may be
i assigned -to him by the higher anthoriticrse -
x?f:?g
- LY
N A‘V'.' \
!
o | DR S
P ) KR! TNEIR TR L?"“j%ﬁﬁm}t@ﬁ%ﬁm ﬁf:nrx;*gim.ali’”l‘k‘?." )



. - 23, Senior Farm Assistant 54.

Appendix 11

. ™

Classification of Technical Posts into Various Groups

GROUP I--FIL
{. Farm Superintendent A0, Semwor Cuttle Supevisur
2. Supcrintendent (Dairy) 11- Animal House Keepef

'3, Dairy Farm Superintenden 17, Horticultural Supervisor

31, Forester

&. Farm ivianager
5. Dairy Manager 3! Senior Stockman
£, Dairy Cattle Manager Ay Stockman
7. ;»Assislantv Farm Superinicndent 30, vocnnary Oftiver
8. Assistant Superintendent 37. Senior Veterinary Assistant
{ VY 29 Woterpinary Ataottn’ i
9o Jumn Faia Managst W ey Cotiaaligcr tf
" bshing Mule — 1

i Junior Garden Supenintendent 4.
11y Junior Manager $i. Seniur fochical Asui
12 Junior Superinfendent 42, Technical Ascistant

© b3 Asst Furm Management Utlicer 43, Juner pecnmein Assiatail
44. Rice Production Training Asstt.

wat — :

" 14. Assistant Manager
15. Field Officer 45. Agricultural Assistant 1
16. Field Supervisor : 46. Botanical Assistant e '
: 17. Assistant Ficld Assistant 47. Cxtension Assistant
/18, Field Assistant L. 48. Entomological Assistant J
. 19: Junior Field Assistant 49. Horticultural Assistant o
* 20, Junior Field Assistant-cum- 50. Livestock Assistant . ( b
Curer 51. Metcorological Assistant ~ 1

Physiological Assistant
Plant Protection Assistant

Sced Exchange Assistant i
55. Asstt. (Seed Production) .
56, Scnior Soil Assistant

57. Stock Assistant ¢
53. Senior Block Aasststant
59. Ficld Plantation & Store Asstt D
60. Junion Survey Assistant - - :

21, Curer Lo 52.
.. 22, Fieldman =~ - ° 53.

24, Senior Assistant (Farm)
' 25. Farm Assistant
~26. Junior Assistant (Farm)
-+ 27, Herbarium Keeper
<28 Herbarium Assistant.
.29 Nursery Assistant ‘

L
2 4 .

. »
. v . . . - '
Lo ‘
. .
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A-42  COMPILATION OF FIFTH CENTRAL PAYCOMM]SS]ON REPORT"

1 T2 3. 7 4. s.

(b) * Sr. Physiotherapist/ 2375-75-3200-EB- 8000-275-135()  52.96

e ., Sr.Occupational = 100-3500 ' ’
e 'lhcmpin

XX. PUBLIC AND SOCIAL HEALTH WORKERS .

(a) Medical Social 1600500-2300-LB~ 5S00-178-9000  52.103
‘Worker (holding ' f "'*2660 ¢ .
qualification of Post '’ o ' b
Graduation or Gradua- Lo e I

L ~ tion with 2 years : o L
—— ——diploma in Social Work)——" """ . Tv Lt

(b) Social Worker/ ~ ~ 1400-40-1800-EDB- SS00-175-9000 52,103
Psychiatric Worker  ~ 50-2300 -
(holding qualification AR

~- ——0fPost Graduationor ... - . - -

“Graduation with 2 years ' i
diploma in Social Work) o ‘

(c) ‘WelfareOfficer * '~ 1400-40-1600-50- ' 5500-175-9000  104.65 -

. (Grade 11)/Probation 2300-EB-60-2600 : o

Officer (Grade I1)/ . .
Prison Welfare Officer Y

XXL RADIOGRAPHERS/X RAY TECHNICIANS '

(l) Radlognphqx; '} P 1350-30-1440-40-  5000-150-8000  52.107

R 1800-EB- 50-2200 L
: (b)* ‘Radiographers requiring a minimum '’ " 4000-100-6000  52.107

(of 2 years diploma/certificate R :
afeer 10 + 2 '

XXII. OTHER TECHNICIANS ‘

(s) Posts requiring Matriculation with some 4000-100-6000 52,111
cxpctlcnceuminimum qualiﬁcanon for ) o
' direct recruitment " S ' '

(b) Technicians with either a Degrecin _ 5000-150-8000 52.1!11

" Science or Diploma in Engincering

XXIiL. GA/RDENERS AND NURSERY WORKERS '

(a) r?&gnrdcn Attendant  775-12-871-14-1025 2650-65-3300- 55.129
COOY e oo - S

S Lo 704500
(b) Assit Foreman . 825-15-900-20-1200 3050-75-3950-  55.129
. . LI R N " ‘ . ’
_ “ Lt T 8044590
{11 XXIV. VETERINARY STAFF """ " ‘
" (s) Entry grade for all posts ' 8000-275-13500  55.291
reqmnngadegneofBVSc. : o
"' and Animal Husbandry with
‘registmion in the Veterinary
" Council of India as the mini- » o .
*_mum essential qua‘hﬁcauon Lo e Y
i (b) ‘Assistant Veteri- * "~~~ 1200-30-1560-40- 5000-150-8000  55.296 "

nagia/Blological 2040/ -
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CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATI BENCH.

RN

original Application No. 65 of 2002.

TTT 77 pate of Order : This the llth Day‘of December,2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

i
- Shri Soralsam Manlmacha Singh,
+ Veterxnary Field Assistant of
, . Assam Rifles now posted at
T TALGR. Thoubal,ﬁg resident of Chingamakha Maisnam
Leikai, Imphé" West Dlstrlct, Manlpur

...Applicant

'By Advocateysri S.M.Singh.

i - Versus -

1. Union of India,

through the Secretary to the :
Government of India, - ’
Ministry of Home Affairs, )

: ,' 3 ‘The Dxrector General, Rt
=" Directorate of Assam Rifles, : ' : |

Shlllong-793001.

-4, The Deputy Inspector General,
MP Range, Assam Rifles, ,
_ Imphal. ‘ ’

R e ,--— . —— .
el T i, T —— —— o -

.5 The Commandant,
7th Assam Rifles,

Thoubal. .. .Respondents

By Sri_A.K.Choudhury, Addl.C.G.S.C.

' ORDER
CHOWDHURY Jé(:V.C)
TL' é R : "if .. The issue relates to upgradation of pay scale of
Veterinary Field Assistant serving in Assam Rifles to

e %5.4000-6000/~ in parity with those other counter parts.

. | ‘€ .' (j&é”k
T e - é;b””
= T | QF\(F*Sso»FC)FOM\
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—2 Mr A.M.Singh,” learned counsel appearing for the

-aapplicant stated that the applicant was agitating the
" ‘matter in different forums and failing to get any remedy he
moved ftﬁé;fiﬁbhaf_'seﬁEh of Gauhati High Court in Writ

Petition(Civil) No. 798 of 1999. Finally be order dated

31.12.2002 the Writ Petition was disposed of directing the

'

‘:f”‘*fi téppliqant to move the appropriate forum to seek his remedy.

Hefice€nd

ibis _griévaﬁées; Mr Singh also point;d out to the reply

‘ . s
 :§ubmitted byithe respondéﬁts in which it was indicated-that—-
7777 btﬁé autﬂbri:y‘took a decisdsion advising the Assam Rifles to
process the broposal of cadre restructuring of the post of

'

Veterinary Field Assistants in the manner indicated by the

Ministry of Home Affairs in its communication dated

‘The relevant text of the said communication —is

roduced below :

(i) DpPD(Pers) BSF. has intimated that a
proposal for cadre restructuring of
Veterinary staff is being processed hy
them.. ITBP is also processing the
proposal on the same lines. -Assam

to process the proposal for cadre
restructu-ing of the post of VFA.

(ii) "o maintain uniformity in
educational qualification and pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process Lthe proposal in consultation
with the BSF and ITBP, so that a
similar proposal on uniform lines is
formulated. o

(iii) As the posts of Veterinary stff
in BSF and ITBP are combatised while in
b _ Assam Rifles VFAs are civilians, to
S ' ' maintain the uniformity in the rank
o ' structure, Assam Rifles were-advised to
b propose the combatisation -of these
R posts as well.

B e - - ' s+ 4 = i s -

Rifles was advised by Dir.(Pers), MHA, _
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(iv) Since the matter is already
subjudice, any decision for upgradation

case."

f

Mr A.M.Singh; learned-counsel for the npplicant han also

drawn our attention to tho communication sent by the

L

Htation of upgradation of the pay scale of

1-Le1d’Assistants in the Assam Rifles. The said

'f_3. v”We-heQe heard_Mr A.M.Singh, learned counsel for the

for the respondents at length. Considering the facts and

circumstances we are of the opinion that the matter requires

no further adjudication from our end. The Government —has
S taken a deczslon in principle and in view of the pondnncy of
) the Court proceeding the authority did not take any step for

implementation of the matter. In view of the clear statement

made by the respondents we dispose of this application with

a direction on the respondents to implement the undertaking

'T“—ffas expeditious;y as possible, preferably within a period of

Sd/VICE CHALHRMAN
Sd/ MEMBER (adm)

of pay scales in Assam Rifles can be
taken zfter finalisation of the Court

‘applicant and also Mr A.K.Choudhury, learned AJdl.C.G.S.C. -



PR Subject: 0.A.N0.65/2002 filed by

o ""h‘29.,9'.2()0‘3. on the.

~7 authority w grant the
e 4900/~ to Shri Mani Macha Singh.

9.+ This: issues with the approval

No.11.27014/16/99-PF.1V
re e e Governmént of India/Bharat Sarkar
o ~ Ministry of Home Alfairs/Grih Mantralaya
- o SN ' Aok
o o ——— —ew Delhi, the 28" the October, 2003
.‘// -
~“I'he Director General R
Assam Rifles |
“Shillong - 793011

To,

Shri S.Mani Macha Singh iu CAT
d pay scale of 1§s.4000«6000/—. |

. —Guwabati Bench for up srade

Lo reler toyouw letter No.l.d IUlS/’l()2/2003i-ch,u|‘ dited
jjcet cited above and Lo convey the sanction of the competent
al revised pay scale of Rs.4000-6000/- in place of Rs.3200-
Veterinary Field Assistant: of Assam Rifles,

" with inmediate effect in compliance ol the order given by the Hon'ble Guwahati

e L direy

:

" Benchrof Central-Administrative-Leibunal in O.ANo.6S/2002. - |
akAc L

' U.0.No0.12/52/99-1C-dated 17.10.2003 and Integrated Finance Division of MIIA

oo - ARNEXURE AL
v ' ié.’, \)\% |j

of Ministry ol Finance vide | their

T e
. f

e e e N e -

L e

177 PAO, MHA, New Dclhi. |
- 2..—..PAO, Assam Rifles, Laitmmuakhra, Shillong.

%" vide their Dy.No. F.2082/Fin.V/03 duted 27. 10.2003. IR
| Yours faithfully. |-

(P Deb )
Section Officer '

1

 Copyto - |

3. FAAR, Shillong. .
4. . Ministry of Finance. Deprtiment ol Lixpenditure (1), . .
5 DCGACR, TP Estate New Dedly _ B T

6. FinV (MIA)

S 7 - Pers. Section, Ml A,

o R LOAR, New Delhi. | " A
90 Guard Filews S o
. —=Copy for information to :- o o
1. PPStoJs(l | . o
. B - o(PDeb) L
C ; , Section Officer 77
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o ANNEXURE -/
- U

.. The Chiuf Veterianary Officer, '
=" _ Governmznt of ,India, Miunistry of toma Affairs, R

" 0ffice of 'the Directorate, Se.3.B.,
East Block=V, ReKeluram, New U Llhi- 110066,

(Through prapar. channel).

Subject" Requast for reconsideration of ;FA\V)'«
pay scale.

L=

coesle, o
:;1" | With due respect,
“following few lines under your kind consideration and ne

I the wmdersignad have the honow the
cessary.

'?fVVaction. " S | :
That, Sir, I! have submitted this application ia r/o
" SFA(V)'s taken on direct racruitment vic2 catad l4=1-94. Alrzady
“we_are passed '‘flementacy Animal Husbandry and Vetarinary Sclience
Examination" j“# yA.H. Dept. Govt, of Manlpur at Veterinary Fild
O Assistant Training Centre, Forompat, Imphal (Manipur)e. As per
—— 7f;i-;recru1tm°nt Rules of sr. Field Asstt. (vetyl. I submitted required
t’ﬁi,j:;} "documant3~in_xaur—ubpg:xmgnt—bafar= intervew and_in time of appoint-
... ment as per vide No. IV/8A-2(23/92. U J&K/ 1479192 datad 16-7-94
SRR (Encl.No.1) anu also I attendea tha official duties & work done
7 as.a SFA(V) as per vety. live stock Asstt./ Stockment/ Uressarts of —
i***Animnl Husbandry -and Diarying bept., Ministry of Asriculture,
“———"-Govt. of India vide Ho. 53- 71/38=LUT(hil) dated 17-3-Y3 and vide
~——Noo 57/VET/bSBJ94(II)/b46-47 datad 39-6-95 (Bncleilos2 & 3¢ AS per
'C.b.S. (VEty. staff's) ruies the pay scals of Animai {lushandry

_ iLASStt./ Stockment/Compounder/ stock Asstti and Jrassar has revised

‘ifliana accepted to R3e4U0U-Luirb6ULY sinca lst Jan., 19%6 (Zncluseu
" No..4) of page No. 87 & 91 of “Accumulation of Sth Fay Comnission

“"ifpart B/C). And simillarly Fieid &sstt. (Vety) of Assam Rifle 7

’;’Departmont, Ministry of Home Aftaires, Gevt. of India nas receivad/

'frevised & accepted 95U=2u-1150-25-1500 to 400U=1U0=-6UUU since

:.. ‘last year. But till to-day SoF.A.(V) of vur 558 izptt. has not

-,fgfreviS°d & accepted the scala of 40J0-lUu~-6uvu. In anvther say,

. the essential Quaiification of 3FA(IL and F.Ae(V) arz equxvalint

”faaualification as per racrultment rules in our beptt. It has bzen
ral Jdowa against th2 auties of our SFA(V) staffs.

7 thE causes of mw
That th° above couses plzase,
SFA(V)'s in your ‘Deptt, Simiilerly Fo.&.(V2ty) or Assan

'nDeptt., Ninistry of Homz Affairs and as pr C.C.H8. rulzas iVaty.
Statf), Govt. of India in puplic dntacoste

re-considaration of pay scale for
Rit&\-

Thank you. -

_45; tf] -'chloaed - iu(tun) only.
L R C 2 Yours taitntully, —

e ( Clo 01 Ii RUIAR
Ne‘vo}'o/ Do.b oA ‘V) ’

.@;? ‘ Offica of tn2 34Uk / 3B~ sharhava(bihar;,
N (Tamp. Attach).

—~»';wAgy;gojyito;f_C,V;o.
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'~ g —— .f,_.t_',__ o _zﬁ‘j\;‘:!NEXUREH% \

, - » 'NO.15/SSB/A~4/2002(2)-2367 Q\"‘“ -

) Govermment of -India Co N B

Ministry of Home Affairs :
T : A . Directorate General U
FRCR S spa&ialgService Bureau . | .
S . . East¥BIock-ViR.K.Pura m .

L "' New DSIhI=110066.

Mémorandum. | ‘

4

aj&;ﬁf5“j i Please refer to his Memo NO.6/Vet/SSB/2001/vC~245 dated
w0 17234442002, forwarding therewith an application of Shri Ch,Sunil -

LfFT}}3*Kumar.SPA(V) regarding reconsideration of pay Scalg‘of SFA(V).

“.:... 2«  The Scale of Pay of other’ designated post prevailing in
“~+"".'the other Department can not be made applicable in this Depart- ;
U4 . ment,s The pcst}gg designated as SFA(V) the scale of pay attached
.7 " to the post of#iSi*a/Head constable will be admissible to the |
o dihg the post., Hence individual concerned may be

L 3, c In thié iegard circular Memo. of this HQrso'N0;30/SSB/
T L "'&:A/99(12)-3094-3109 dated 26.4.2000 ( copy enclosed ) .may. also °

S« 7 please be referred to

3

‘ ~2’nj..;nf@rmed,acéggﬁi

'bfifw;:; _4.;'ﬂ This issue with the approval of I.G.(Pers).
"i,f”ﬂflgnCIOS: As above, |

S Sy . sa/- " 13,5,02 . B
o : ( KAMAL RAM ) ~

§ EouRE A ASSISTANT DIRECTOR (EA.IV) | j

- The CLV.0, o | T
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